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(12) Statement No. IV—Hund- 
red and Fifty-fifth Session, 1990. 

(13) Statement No. Ill—Hund- 
red and Fifty-sixth Session, 1990. 

(14) Statement No. II—Hundred 
and Fifty-seventh Session,  1991. 
[Placed in Library. See LT No.- 

49/91]. 
I. Report   and Accounts  (1989-90) of 

the Mahanagar Telephone Nigam 
Limited, New Delhi and related 

papers. 
II. Report and Accounts (1989-90) of 

the Videsh Sanchar Nigam Limi- 
ted, Bombay, and related papers. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI P. V. RANGAYYA NAIDU): 
Madam, I lay on the Table— 

I. A copy each (in English and 
Hindi) of the following papers, un- 
der sub-section (1) of section 619A 
of the Companies Act, 1956:— 

(i) (a) Annual Report and Ac- 
counts of the Mahanagar Tele- 
phone Nigam Limited, New Delhi, 
for the year 1989-90, together 
with the Auditors' Report on the 
Accounts and the comments of 
the Comptroller and Auditor 
General of India thereon. 

(b) Review by Government on 
the working of the Nigam. 
[Placed in Library.  See LT No.-

74/91](ii)(a) Fourth Annual Report 
and Accounts of the Videsh San 
char Nigam Limited, Bombay, for 
the year 1989-90, together with 
the Auditors' Report on the Ac- 
counts and the comments of the 
Comptroller and Auditor General 
of India thereon. 

(b) Review by Government onthe working of 
the Nigam.II.   Statements     (in  English  and 
Hindi) giving reasons for the delayin laying the    
papers mentioned at(i)  above. 

[Placed in   Library.    See No. LT- 
75/91] 

Report of the Committee    on papers 
laid on the Table—presented. 

Presentation of the report of the Com- 
mittee on papers Laid on the Table. 

SHRI RAJNI RANJAN SAHU 
(Bihar): I lay the Thirty-ninth and 
Fortieth Reports (in English and 
Hindi) of the Committee on Papers 
Laid  on the  Table. 

THE DEPUTY CHAIRMAN: There 
are no Special Mentions. Now, Motion 
of Thanks on the President's Address. 
(Interruptions) 

SHRI V. NARAYANASAMY (Pon- 
dicherry): In West Bengal, there is 
violence... (Interruptions) Innocent 
Congressmen are killed. The police are 
totally ineffective. I want the Home 
Minister to investigate ... (Interrup- 
tions)
 
\ 

 

 
SHRI V. NARAYANASAMY: Inno- 
cent Congressmen are killed. I wants 
the Home Minister to investigate. (In- 
terruptions) 

THE DEPUTY CHAIRMAN: Please 
take your seats. 

SHRI V. NARAYANASAMY: It is a 
serious matter. The Home Minister 
should investigate into the matter. 
(Interruptions) 
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THE DEPUTY CHAIRMAN: Nara-
yanasamy^ please take your seat. 
(.Interruptions) I cannot hear anything. If 
all of you speak together, I cannot hear 
anything, neither my Reporters can hear 
anything. Please sit down. We have got 
Mrs. Jayanthi Natarajan to speak on the 
motion of Thanks. Mrs. Jayanthi Natarajan. 
(Interruptions) 

SHRI V. NARAYANASAMY: I want 
the Home Minister to make a thorough 
investigation into the matter of killings of 
Congressmen. (Interruptions) 

THE DEPUTY CHAIRMAN: What 
investigation? I cannot understand even a 
word. Please take your seat. 

SHRI V. NARAYANASAMY: Violence 
in West Bengal by the CPM people ... 
(Interruptions) 

THE DEPUTY CHAIRMAN: Please take 
your seat. 

SHRI V. NARAYANASAMY: The 
police is ineffective. They are not taking 
any action. I want the Home Minister to 
intervene. The Government of India should 
investigate into the matter, and the persons 
involved should be booked. I want to bring 
it to the notice of the Home Minister. 
(Interruptions) 

I have to start the Motion 
of Thanks on the President's Address. 

 

"Plot   against   leaders   comes to 
light." .1 
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SHRI SURESH KALMADI (Maha- 
rashtra): Madam, Yesterday, we had 
brought up the question of the release 
of Mr. Doraiswamy in J. & K. At 
that time, we were told by our hon. 
Home Minister that the issue should 
not be brought up because it was at a 
very delicate stage. Madam, the 
House has not been taken into confi- 
dence. We learn from the newspaper 
report, when the Parliament is in 
' Session, that six militants are about 
to be released. The Home Minister 
has agree on the names of five. But, 
they are not releasing the sixth per- 
son who has killed the HMT Manager 
and the Vice-Chancellor of the Kash- 
mir University. We would like to 
know what is the real position. You 
keep telling us not to ask about the 
State of Mr. Doraiswamy. We would 
like to kn.ow whether the Government 
has entered th? final stage and whet- 
her al the six militants have been re- 
leased 

SHRI SURESH KALMADI: Madam, 
why does not the Home Minister 
reply? Do we have to read it in the 
newspapers? The Home Minister is 
here. He should reply. He should tell 
us as to at what stage the negotiations 
are. He should take the Parliament 
into confidence. We will back him 
fully. (Interruptions) Let the Home 
Minister react, Madam. (Interrup- 
tions) 

THE DEPUTY  CHAIRMAN:     You 
»     are not allowing Mrs. Jayanthi Nata- 
rajan to start her speech.   She cannot 
speak   when    everybody is speaking. 
(Interruptions) 

SHRI A. G. KULKARNI (Maha- 
rashtra): Madam, the issue raised by 
Mr. Kalmadi is very important. The 
Members of Parliament do not know 
anything unless it tomes from the 
Government. We read it in the news- 
papers. The Home Minister said that 
he was also concerned over this. Is it 
possible   for   the Home   Minister to 

inform us—without affecting the se- 
curity aspect in relation to the release 
of Mr. Doraiswamy— whether any 
further step has been taken? This is 
all we are asking for. 

SHRI VIREN J. SHAH: Is the 
Question Hour over, Madam? (Inter- 
ruptions) 

SHRI SURESH KALMADI: We are 
concerned over the fate of Mr. Dorai- 
swamy, Mr. Viren Shah. Let the 
Home Minister react. It is an im- 
portant matter. 

SHRI VIREN J. SHAH: I am as 
much concerned over this as anybody 
else.    (Interruptions) 

SHRI SURESH KALMADI: The 
Home Minister was getting up to 
reply. 

SHRI VIREN J. SHAH: He is not 
bound to replay     (Interruptions) 

 
SHRI A. G. KULKARNI: Mr. Home 

Minister, can you say something? 
SHRI SURESH KALMADI: Madam, 
please direct the Home Minister. 

THE DEPUTY CHAIRMAN: The 
Home Minister and the Minister of 
State for Home are here. The Prime 
Minister is also here. They have heard 
you. If they want, they will reply. Let 
Mrs. Jayanthi Natarajan start her 
speech now. 

 
SHRI SURESH KALMADI: Do we 

have to wait till tomorrow to read 
it in the newspapers?  (Interruptions).SHRI 
S. K. T. RAMACHANDRAN 
(Tamil Nadu): Whenever Mrs. Jayan- 
thi Natarajan gets up, they are scared. 
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They are always trying to disturb her. 
(Ziiterniptions) 
MOTION    OF    THANKS      ON TlHi 

PRESIDENTS ADDRESS 
SHRIMATI  JAYANTHI  NATARA- 

JAN (Tamil Nadu): Madam Deputy 
Chairman, I beg to move: 

"That an Address be presented to 
the President in the following 
terms: 

"That the Members ot the Rajya 
Sabha assembled in this Session 
are deeply grateful to the Presi- 
dent for the Address which ne 
has been pleased to deliver lo 
both Houses of Parliament as- 
sembled     together on the   11th 

July, 1991.'" 

SHRi VIREN J. SHAH (Maharash- 
tra): Why don't you read your amend- 
ments before you say something fur- 
ther? 

SHRIMATI JAYANTHI NATARA- 
JAN: I don't have to. You read your 
amendment's. 

SHRI VIREN J SHAH; Have you 
not moved any amendments? 

SHRIMATi JAYANTHI NATARA- 
JAN: I have not moved any amend- 
ments. 

THE DEPUTY CHAIRMAN; The 
time for moving her amendments is 
over. Now, it is for you to move 
your amendments. 

SHRi VIREN J. SHAH: Do you want 
me to do it now? 

THE DEPUTY CHAIRMAN: When 
your time comes. 

SHRIMATI JAYANTHI NATARA- 
JAN: Madam, the President's Address 
began on a tragic note on the assas- 
sination of Shri Rajiv Gandhi. There- 
fore, I also wish to begin by referring 
t0 the senseless assassination of my 
beloved leader, Shri Rajiv Gandhi on 
the 21st May, in Tamil Nadu. 
• Madam, you. will . forgive me if I 
strike a personal note and say that 
when myself and my other colleagues 
entered     Parliament,      these    sacred 

portals, and politics, we entered under 
the leadership of our charismatic 
leaders Shri Rajiv Gandhi, and we re- 
joiced in being members 0f his team. 
We shared in his dream of a modern, 
secular and dynamic India which 
would enter the Twenty-First Century, 
under his leadership. We all thought 
that Rajiv Gandhi would be here for 
the next hundred years to lead the 
country forward and that we would 
be sharing in his dream. (Interrup- 
tions) Madam, let them, finish saying 
what  they want to say. 

AN. HON. MEMBER: What is this? 

THE DEPUTY CHAIRMAN: Never 
mind, you speak. 

SHRIMATI JAYANTHI NATARA- 
JAN; I do not want to be interrupted 
id a very emotional moment. It is a 
matter of great emotion for us. He was 
oar leader. 

SHRI S. S. AHLUWALIA: (Bihar): 
These people are emotionless. 

SHRIMATi JAYANTHI NATARA- 
JAN: He laid down his life in the 
cause of democracy. I am just going to 
say that this is a tragic example of 
the way these people treated Rajiv 
Gandhi when he was alive. These 
same people who are sitting on the 
opposite side... (Interruptions). Oh,* 
These same people who are sitting on 
the  opposite  side... (Interruptions). 

SHRIMATI RENUKA CHOWD- 
HURY (Andhra Pradesh); Don't use 
these words like* which are unparlia- 
mentary. You are totally incompetent 
to raise a discussion on the President's 
Address. (Interruptions). What hap- 
pened in Andhra Pradesh? It was the « 
people of your cadre, the goondas. the 
very people who claim Rajiv Gandhi 
to be their charismatic leader, they 
ruined the people's life. Shame. It was 
in a State which was ruled by your 
Government,   (Interruptions). 

THE DEPUTY CHAIRMAN: Order, 
please, T can handlp the House if you 
keep quiet. 

Expunged as ordered bv the Chair. 


